FORM A
PUBLIC ANNOUNCEMENT

Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016

FOR THE ATTENTION OF THE CREDITORS OF NILACHAKRA METAL PROCESSORS PRIVATE

LIMITED
RELEVANT PARTICULARS
1. | Name of corporate debtor Nilachakra Metal Processors Private
Limited
2. | Date of incorporation of corporate debtor 09.07.2004
3. | Authority under which corporate debtor is incorporated / registered Registrar of Companies, Cuttack
4. | Corporate Identity No. / Limited Liability Identification No. of corporate | U271010R2004PTC007668
debtor
5. | Address of the registered office and principal office (if any) of corporate | Shop No-A/113, Nirmal Market Power House
debtor Road, Sundargarh, Rourkela, Orissa, India,
769001
6. | Insolvency commencement date in respect of corporate debtor 23.09.2026 being date of order by Hon’ble
NCLT, Cuttack Bench
7. | Estimated date of closure of insolvency resolution process 29:08:2027 (180 ~days- " “from: 5 CIRP
commencement date)
8. | Name and registration number of the insolvency professional acting as | Ms. Sweta Agarwala
interim resolution professional IBBI/IPA-001/IP-P-02874/2024-2025/14400
9. | Address and e-mail of the interim resolution professional, as registered | Old College Lane , Nimchouri ,Near High
with the Board Court of Odisha ,Cuttack ,Orissa ,753002
bka.sweta@gmail.com
10. | Address and e-mail to be used for correspondence with the interim | Office No-506, Sth Floor, Forum Mart, 89,
resolution professional Kharvel Nagar, Unit-11I, Bhubaneswar-751
001, Odisha, India cirp.nmppl@gmail.com
11. | Last date for submission of claims 07.10.2026
12. | Classes of creditors, if any, under clause (b) of sub-section (6A) of section | Not Applicable
21, ascertained by the interim resolution professional
13. | Names of Insolvency Professionals identified to act as authorized | Not Applicable
Representative of creditors in a class (Three names for each class)
14. (a) Relevant Forms Web link:
(b) Details of authorized representatives https://ibbi.gov.in/home/downloads
are available at: Not Applicable as per Information available

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate insolvency
resolution process of M/s NILACHAKRA METAL PROCESSORS PRIVATE LIMITED on 23.09.2026.

The creditors of M/s NILACHAKRA METAL PROCESSORS PRIVATE LIMITED are hereby called upon to submit their
claims with proof on or before 07.10.2022 to the interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means on]y All other creditors may submit the claims

with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties. fcﬁ' (GRUIPA -Gm l\\
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Sweta Agarwala
[/TP-P-02874/2024-2025/14400
Interim Resolution Professional

14400

For Nilachakra Metal Processors Private Limited

Date: 26.09.2026
Place: Bhubaneswar

AFA Valid Up to - 30.06.27
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STRESSED ASSETS RECOVERY BRANCH (SARB), Plot No.: 778,

AR e Rl POSSESSION NOTICE SBI STATE BANK OF INDIA IR {TIT

— 2nd Floor, Chalachitra Bhawan First Floor, Maharshi College Road, Sahid Nagar, Bhubaneswar,
Bank ﬂfBamda Buxi Bazar, Cuttack-753001 {FDT lmmovable Pro pertw'les} Ph.No.: 0574-2549653.9254961 2, Fax No.:%674-254971 3, SALE N OTI c E
[As per Appendix-IV read with rule 8(1) of the Security Interest (Enforcement) Rules, 2002] E-mail ID: sbi.05174@sbi.co.in

Whereas, the undersigned being the authorised officer of the BANK OF BARODA under the Securitisation and Reconstruction of SALE OF IMMOVABLE ASSETS CHARGED TO BANK UNDER SECURITISATION AND RECONSTRUCTION OF
Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under Section 13(12) read with Rule
3 of the Security Interest (Enforcement) Huleg 2002 issued a demand notice on the dpate mentioned below, calling upon (the)borrower{s)fco- . FIN“\NCIAI_‘ ASSETS AND ENFOR_CEMENT OF SECURITY_]NTEREST ACIT’ 2002 )
borrower(s)/guarantor(s) to repay the amount mentioned in the notice within 60 days from the date of receipt of the said notice. The The undersigned as Authorized Officer of State Bank of India, has taken over Possession of the following property/ies u/s 13(4) of the
borrower having failed to repay the amount, notice is hereby given to the borrower(s)/co-borrower(s)/guarantor(s) and the public in general SARFAESI Act. Public at large is informed that e-Auction (under SARFAESI Act, 2002) of the charged property/ies in the below mentioned
that the undersigned has taken POSSESSION of the property/ies described herein below in exercise of powers conferred on him/her under cases for realisation of Bank's dues will be held on “AS IS WHERE IS, “AS IS WHAT IS" AND “WHATEVER THERE IS BASIS" on

sub-section (4) of section 13 of the said Act read with rule 8 of the Security Interest (Enforcement) Rules, 2002 on the date mentioned

below. The borrower(s)/co-borrower(s)/guarantor(s)/mortgagors in particular and the public in general are hereby cautioned not to deal with 10.11.2026 and on the terms & conditions specified hereunder.

the property/ies and any dealings with the property/ies will be subject to the charge of the BANK OF BARODA for an amounlt stated herein Date & Time of E-Auction: 10.11.2026 from 12.00 Noon to 04.00 PM with unlimited extensions of 10 minutes each
below plus further interest thereon at contractual rate plus costs, charges and expenses till date of payment. The Borrower’s attention is s :
invited to provision of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets. N Ad f p ies Detail N £th Outstanding Duesfor | Reserve Price |
DHAMRA BRANCH /Name & Address of Description of the Demand/Possession Amount I&!’o ame & Addreas o roperties Detaile & am!a e Hem"?;; :’,:.: E‘im BID ;E:Em it
Borrower(s)/Co-Borrower(s)/Guarantor(s) immovable propertylies Notice Date Outstanding .| Borrower(s) / Guarantor(s) owner of the properties Srl: IP“D;WW e mm“me
Borrower: Mr. Gopal Kamila, S/o-|All that part and parcel of the property ¥31,04,112.88 as on 5 r : : -
Pranaya Kamila / Co-Borrower: Mrs. Rina |consisting of Homestead Land and building 28.04.2026 (with interest ’ Borrower: Manor Enterprises Private|Property-1) EM of Hesu:ienna‘l Demarcated (Property-1)
Kamila, W/o- Gopal Kamila, Both are At:[in the name of Mr. Gopal Kamila, S/o-| 14.05.2026 | included till 28.04.2026) plus + |Limited, Address-1: Ramakrushnapur, PO.:|Open Plot situated at Mouza: Ramdaspur, 5 i e
Jyotshna Mayee, Dosinga, Dhamra, Dist.: | Pranaya Kamila, located at bearing Plot No.: / further interest from 29.04.2026 Natakei, Via: Nischinta Koili, Cuttack,|Tahasil: Baranga, Dist.: Cutiack bearing Khata ~1,00,U000/~
Bhadrak, PIN-756171 / Guarantor: Mr.|47/828/999, Khata No.: 125/504, Area: 22.09.2026 thereon at the contractual rate Odisha-754207, Address-2: HIG-121, BDA|No.: 350/441, Plot No.: 15695/2153, Area: Ac. ¥ 25,10,000/-
Sadhan Chandra Bera, At: Pradyut Nagar, [ Ac.0.020dec., Status: Sthitiban, Kisama: " plus costs, charges & expenses Colony, Phase-1, Pokhariput, Bhubaneswar,|0.320 Dec. standing in the name of Smt. Reena|  #7,72,34,649/- Z 1,00,000/-
Dosinga, Dhamra, Bhadrak, Odisha. Gharabari, Mouza: Pradyutnagar, PS: till date of payment Odisha-751020 / Guarantors: 1) Sri|Biswal, W/o: Shri Jadunath Biswal. " ason Y
Bansada (Now-Dhamra), Tahasil: Chandabali, Dist.: Bhadrak, Odisha. Bounded by- North: Rest Property of this Plot, South: Srinath Shreetej Biswal, 2) Smt. Reena Biswal, 3 E i i Property-2
Behera, East: Road, West: Rest property of this plot. AND Plot No.: 50/298/394, Khata No.: 68/225, Area: Ac.0.050dec., Status: Sthitiban, Sri Jadtjlnath Bisu{ral All are at HIG-1 21) groe;:}enl':?;tz Z‘,iﬁgleo; 2? iﬁ?gjl KDth;?am:Lead Fz‘:tr?gr?r?tz? t ?(1 pmr:rmo);
Kisama: Gharabari, Mouza: Sabitri Sarai, PS: Bansada (Now-Dhamra), Dist.: Bhadrak, Odisha. Bounded by- North: Prasant Kumar Jena, Kokila Garden, Ph '1 Road. Pokhari tl pen | ; L : pada, | spuinentyeiesl, .78,00, a
South: Panchayat Concrete Road, East: Self, West: Bhagaban Giri. BE lba an en.?mg;g- oad, Pokhariput,| Tahasil: I.3ahanaga_. Dlst.,lBaIasore bea‘rlng expenses and other [*F 17 80,000/-
Place: Cuttack, Date: 25.09.2026 Authorised Officer, Bank of Baroda e Fhala oz 262147, FlotNon 1000, Aseai o] oharges aia: % 1,00,000/-
0.160 Dec., Plot No.: 716, Area: Ac. 0.320 Dec. (Total 1 Khata, 2 Plots, Total Area: Ac. thereon
0.480 Dec.) standing in the name of Shri Jadunath Biswal, S/o-Raghunath Biswal. / (Property-3)
e o f 55'7(_‘7 REGIONAL STRESSED ASSET RECOVERY BRANCH Property-3) EM of Residential Demarcated Open Plot situated at Mouza: Chandaka, Tahasil: 11.04.2025 :
5 i 311 Plot No.: 831/3823, Sampur, Kalinga Nagar, POSSESSION NOTICE Bhubaneswar, Dist.: Khurda bearing Khata No.: 603/6298, Plot No.: 382/5175, Area: Ac. ¥ 2,31,00,000/-
Bank of Baroda Bhubaneswar-751003 (Immovable Properties) 0.095 Dec., Plot No.: 381/5174, Area: Ac. 0.180 Dec., Khata No.: 603/6299, Plot No.: 381/ ¥ 23,10,000/-
(As per Appendix IV read with Rule 8(1) of the Security Interest (Enforcement) Rules, 2002) 6012, Area: Ac. E.).UBZ Dec. [Tr._i!al 2 Khata, 3 Plots, Totlal Area: Ac. 0.357 Dec.) standing in ¥ 1,00,000/-
Whereas, the undersigned being the Authorised Officer of the BANK OF BARODA under the Securitisation and Reconstruction of the name of Shri Jadunath Biswal, S/o: Raghunath Biswal.
Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under Section 13(12) read with Rule Date & Time of inspection of the property : For Property-1 & 3 is 02.11.2026 and

3 of the Security Interest (Enforcement) Rules, 2002 issued demand notices calling upon the Borrowers to repay the amount mentioned Z
in the notice together with further interest thereon at the contractual rate plus costs, charges and expenses till date of payment within 60 For Property-2 is 03.11.2026, Between 11.00 AM to 04.00 PM
days from the date of receipt of the said notice. STATUTORY 30 DAYS SALE NOTICE TO BORROWER(S)/GUARANTOR(S) FOR SUBSEQUENT SALE

The Borrowers having failed to repay the amount, notice is hereby given to the Borrowers and the public in general that the undersigned UNDER RULE 8(6) AS PER AMENDED SARFAESI ACT, 2002.
has taken POSSESSION of the property described herein below in exercise of powers conferred on him/her under section 13(4) of the : o " - . - -
said Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002 on the date mentioned below. The Borrowers in particular For detailed Terms & Condlttons_of.the sale, please [efer to_the link provided in the State Ba_nk of India, Secured Creditor
and the public in general are hereby cautioned not to deal with the properties and any dealings with the property will be subject to the Website: https:/www.sbi.bank.in, https://baanknet.com/eauction

charge of the BANK OF BARODA for the amount stated herein below together with further interest thereon at contractual rate plus costs, For further details any query please contact: Sri Jayant Kumar Sahoo (Authorised Officer), Mob.: 9442857514,
charges and expenses till date of payment. The Borrower’s attention is invited to provision of sub-section (8) of section 13 of the CCO: Sri Manmohan Rana, Mob.: 7008350734
Act, in respect of time available, to redeem the secured assets. 5 - Place : Bhubaneswar Sd/- Authorised Officer
Name & Address of the - . emant Outstanding Date : 25.09.2026 State Bank of India
Borrowers Description of the Inmovable Properties ﬁgﬁiﬁsﬁg}% Amount
Borrowers: 1) Mr. Basudev Mallick, | Equitable Mortgage of Land and building House
S/o: Mr. Sadasiba Mallick, 2) Mrs. Pravati| Bearing Survey Number 1) Mutation Khata No.: 275/
Mallick, W/o.: Mr. Basudev Mallick, Both| 71, Plot No.: 400/727, Measuring an Area: Ac.0.048 ¥ 20,45,892/- as on
are At: Posala, PO.: Hakapada|Dec. 2) Mutation Khata No.: 275/69, Plot No.: 403/| 23 06.2026 ,2t3-°6-t2t?]25 + fU”thtﬁf _
SI_Shnpad%url), Via: DBerabgl, TaohéSFr:O/ 725, Land Area: Ac.0.015 Dec., 3) Mutation Khata No.: / 'gggﬁzctugﬁg?eaplu: om0 Canara Bank <4 X & Canam b ARM BRANCH, Buxi Bazar Branch Premises,
: ist.: i isha- : . [ cl dd Lanard - . :
75281616 elanga, Dis uri, isha _%7?/7?- PIgtANo...422/32(;37,8I_elxjnd Arleé. 2237061855(3; 24.09.2026 costs, charges and Regional Office: Cuttack N — At: Sur Market Complex, Managalabag, Cuttack, Pin-753001
- - 9a an rga. C. ec., l.E. o qrt., expenses till date of CORRIGENDUM SR Ay E-Mail: ch6817@canarabank.com, Ph.: 7077720530
Kissam: Gharabari, Mouza: Posal, PS/Tahasil: Delanga, Dist.: Puri in the name of Shri Basudev payment .
Mallick, S/o.: Sri Sadasiba Mallick, Bounded by East: Plot No.: 400, West: Plot No.: 400, 402 & With reference to the “Gold | [Ref. 1)192/CNRB/6817;2)193/CNRB/6817;3)194/CNRB/6817 Date: 19.09.2026
403, North: Plot No.: 399, South: Road mg&z'i‘negzt';fang;?gfhgg IIP-ANNEX-VII
Borrower: Mr. Ashok Kumar Behera, | Equitable Mortgage of Immovable Property situated z 10.09.2026, that the Auction of FORM B
S/o: Mr. Sunakar Behera, At/Vill/PO.:|At: Mouza: Gangeswar, SRO: Barang, Tahasil: 082(;‘9’)320(’)321/-fasrﬂ?n Gold Ornaments is going to be [See rule 7(1)]
Talasanga, Sub Dist.: Patkura, Dist.: |Barang, PS: Cuttack Sadar, No.: 183, Dist.: Cuttack,| 25.06.2026 | intsrest thereon at the held on “03.10.2026” instead of FORM OF DEMAND NOTICE
Kendrapara, Odisha-754213 Odisha, Kissam: Gharabari, Khata No.: 401/761, Plot / Icontractual rate plus “28.09.2026" & the last date for [Under rule 7(1) of the Insolvency and Bankruptcy (Application toAdjudicating Authority for
No.: 593/2540, Area: Ac.0.0344 Dec. (1500Sqft), Corresponds to Khata No.: 393/81, Plot No.: | 24.09.2026|  costs, charges and e Ire g otanding dues s Insolvency Resolution Process of PersonalGuarantors to Corporate Debtors) Rules, 2019]
593/1598, Further Corresponds to Khata No.: 248, Plot No.: 593 in the name of Mr. Ashok expenses till date of 2509 2026" for SI. No.2 To, i i .
Kumar Behera, S/o.: Sunakar Behera, Bounded by East: Rest Part of the Plot No.: 593/1 598, payment Andha'ra Branc?]r A.|| O?h.eli 1) Mrs. D Sandhya Ranl, D/o: Lat_e Madhab Subudhl, Address-1 : At Plot No.: 1581, At: Shastri
West: Internal Road, North: Rest Part of the Plot No.: 593/1598, South: Plot No.: 591 & 592 facts will remain unchanged . g%%frkzrségft’agzgﬁgj_%zggizar' Dist.: Cuttack, PIN-753004, Address-2: AtW-26 VIF Lane, Jeypore,
Place: Bhubaneswar, Date: 25.09.2026 Sd/- Authorised Officer, Bank of Baroda D1:25.09.2026 _ Authorised Officer |  |12) Mrs. Sujata Subudhi, W/o: Late Saroj Kumar Subudhi and 3) Mrs. Sweta Surabhi, D/o: Late Saroj
Kumar Subudhi, Both At Plot No.: 1581, At: Shastri Nagar, PS: Chauliaganj, Dist.: Cuttack, PIN-753004
From,

TATA CAPITAL HOUSING FINANCE LIMITED Canara Bank, a body corporate constituted under the Banking Companies (Acquisition & Transfer of
' ' Al ! ! Undertakings) Act, 1970, having its Head Office at 112, JC Road, Bangalore-560002, and among
TATA Regd. Office: 11th Floor, Tower A, Peninsula Business Park, other places, having its Branch/ Office at CUTTACK Specialized Asset Recovery Management Branch.

Ganpatrao Kadam Marg, Lower Parel, Mumbai-400013, Subject: Demand notice in respect of unpaid debt in default due from M/S. JAGANNATH POLYPACKS

POSSESSION NOTICE (FOR IMMOVABLE PROPERTIES) [ WSt a i At

f . A Madam/Sir,
LELEIDREILTEEO MR REEINEILTIIAR |1 This letier is a demand notice of unpaid debt in defautt due from M/S. JAGANNATH POLYPACKS PVT.

Whereas, the undersigned being the Authorized Officer of the TATA Capital Housing LTD.
Finance Limited, under the Securitization and Reconstruction of Financial Assets and y : : ; ;
Enforcement of Sécurity Interest Act, 2002 and in exercise of powers conferred under 2. Please find particulars of the unpaid debt in default below

section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002, Sl
issued a demand notices as mentioned below calling upon the Borrowers to repay No. PARTICULARS OF DEBT
N ° t %!:]e abmounl mﬁntlonzfedlmd the nohcehwnhln 60days fromhlhebdate ofthe :aLd notice. 1. [Total outstanding debt (including any interest or penalties) [Rs.13,25,29,052.82
e borrower, having failed to repay the amount, notice is hereby given to the borrower, in - H :

a ~ lga e particular and the public, in general, that the undersigned has taken possession of the 2. |Amount of debt in default grRupeeil'll'hlr_I%en Crore:.'fl'twti_nty F|veIIE_.aI:‘hs
property described herein below in exercise of powers conferred on him under wenty Nine Thousand Fifty Two and Eighty
section 13(4) of the said Act read with rule 8 of the said Rules. Two paise Only)as on 08.09.2026 plus

th e m ar] < et’ S The borrower, in particular, and the public in general, are hereby cautioned not to deal with further interest ,cost and expenses
the property and any dealings with the property will be subject to the charge of the TATA
Capital Housing Finance Limited, for an amount referred to below along with 3. |Date when the default occurred 26.11.2024
interest thereon and penal interest, charges, costs etc. from date mentioned below. 4. |Nature of the debt MSME-OD/OCC-0328261010286, GECL-
° The borrower’s attention is invited to provisions of sub- section (8) of Section 13 of 0328755000086, GECL EXTENSION
t‘ x 4 IStS an turns the Act, in respect of time available, to redeem the secured assets. 170003197702, INVOKED BG
Loan Name of Obligor(s) Amount Possession 32GOPG230555002/232GOPG150130001
A“;ﬂ""' Lega/ll-.fgal Heir(s)/ & Date N')J"ce Date 5. [Secured debt including particulars of security held, the date [1) Stock and Book Debt, Machinery in the
o . - Ld = of its creation, its estimated value as per the creditor (as |name of M/s Jagannath Polypack Pvt
Take a deep dive into a stock or sector with TeHHE s g;.hgmulya Kumar g%hlof%?r’t?/zggvgu 005 Ton, |23.00.2026 applicable), and details of securities Ltd.Current Value Unknown, 2) All that Part
) . L T&glo%%%g%gd Mrs. Manmohini Sahani | _ Nine Hundred and Twenty and parcel of the Land and Factory Building Shed and One residential building (Staff Quarter) in
Compass in Business Standard, and gain insights Nine Only) as on 26-05-2026 the name of M/s Jagannath Plastipacks Ltd. Over Khata No.: 448 & 445, Rev. Plot No.:1918
) ) . Description Of Secured Assets/immovable Properties:- All That Piece And Parcel Of (P),1919 (P),1922 (P) & 1921(P), at Mouza: Khaira,Tahasil: Tangi Choudwar, Dist.: Cuttack
into the trends, triggers, and shifts that could shape I/Ihe Immov?\bleAPropS?);\Belng A B'Ot OI(.Land Be&:‘”g g‘h?t?\ANo- vaGE!Ot N°-P7§v which corresponding to IDCO Plot No.: 202 to 209, Revenue Village Kahira Adm measuring an
M:ﬁ:‘r’]'g'ggTaﬂas;faMahanzao'I?,5$he Diatics f Cutiack. Odisha, Property Boundod Area Ac 1.98 D ec. Having Ground Rent of Rs 496.00P.A. and Cess Rs 372.00 PA IDCO Industrial
market movements ahead. As: North: Krushna Das, South: Satyananda Nayak, East: Plot No. 77, And West: Road Complex At Jagatpur(NEW) within the village Limits Khaira Dist.: Cuttack SR Office Jagatpur
DATE : 23-00-2026 Sd/- AUTHORISED OFFICER Orissa., Boundaries North: IDCO Road, South: River Embankment , East: IDCO Plot No.: 198 ,

Part and Parcel Of the Land and Building situated over Khata No.525, Plot No-1581 adm
[Ac0.068dec at Mouza-Cuttack Sadar,Unit No-29,Chauliaganj, Tahasil-Cuttack standing in the

PUBLIC ANNOUNCEMENT name of Madhab Subudhi (EXPIRED) through Legal Heirs , 1. Mr.Manoj Kumar Subudhi, 2.
Under Regulation 6 of the Insolvency and Bankruptcy Board of India Mr.Kshirod Kumar Subudhi, 3. D Sandhyarani, 4.Sourav Sekhar, 5. Sweta Surabhi, 6. Sujata
nolenoy e oSS o Corhorate Persons) Reguations, 2016 Subudhi, Boundaries by North: Road, South: Canal Embankment , East: Laxmipriya Patra |,
NILACHAKRA METAL PROCESSORS PRIVATE LIMITED West: Kuntala Kumari Sathpathy, Current MV- Rs.1.87 Cr H RV-1.68 Cr
RELEVANT PARTICULARS 6. | Unsecured debt (as applicable)
1. |Name of corporate debtor Nilachakra Metal Processors Private Limited 7. | Details of retention of itle arrangements (if any) in respect NOT APPLICABLE

2. | Date of incorporation of corporate debtor|09.07.2004
3. [Authority under which corporate debtor| Registrar of Companies, Cuttack

of goods to which the debt refers (attach a copy)

is incorporated / registered 8. | Particulars of an order of a court, tribunal or arbitral panel | Corporate Insolvency for M/S JAGANNATH POLYMERS
4. | Corporate Identity No. / Limited Liability| U271010R2004PTC007668 adjudicating on the default, if any (attach a copy of the order) | PVT LTD filed in NCLT Cuttack by the Corporate Debtors
Identification No. of corporate debtor vide Case No C.P. (IB)/36/CB/2025 yet to be admitted.
5. |Address of the registered office and|Shop No-A/113, Nirmal Market Power House
principal office (if any) of corporate|Road, Sundargarh, Rourkela, Orissa, India, Corporate Insolvency for M/S JAGANNATH
debtor 769001 9. [ Record of default with the information utility, if any (attach a | POLYPACKS PVT LTD filed in NCLT Cuttack by the|
6. |Insolvency commencement date in| 23.09.2026 being date of order by Hon'ble NCLT, copy) Corporate Debtors vide Case No C.P. (IB)/35/CB/2025
respect of corporate debtor Cuttack Bench yet to be admitted
7. |Estimated date of closure of insolvency | 22.03.2027 (180 days from CIRP commencement '
resolution process date)

Personal Insolvency admitted for personal Guarantor

8. |Name and registration number of the |Ms. Sweta Agarwala Mr.Kshirod Kumar Subudhi in Case No C.P.(1B) No.40/

insolvency professional acting as|IBBI/IPA-001/IP-P-02874/2024-2025/14400

interim resolution professional CB/2025.
9. |Address and e-mail of the interim |Old College Lane, Nimchouri, Near High Court of 10. | Details of succession certificate, or probate of a WILL, or | NA
resolution professional, as registered | Odisha, Cuttack, Orissa, 753002 letter of administration, or court decree (as may be
with the Board bka,‘SWEta@gma”‘com applicable), under the Indian Succession Act, 1925 (10 of
10. [Address and e-mail to be used for | Office No - 506, 5th Floor, Forum Mart, 89, Kharvel 1925) (attach a copy)
correspondence with the interim [ Nagar, Unit-lll, Bhubaneswar - 751 001, Odisha, India. — - —
resolution professional cirp.nmppl@gmail.com 11. | Provision of law, contract or other document under which | 1.Provisions of the Recovery of Debt and Bankruptcy

(]
Business Standard i |Lastdee forsubmission o s~ [07.10.202 debt has become due (atach a copy) Act, 1993.
2.Provisions of the Indian Contract Act, 1872.

12. | Classes of creditors, if any, under clause | Not Applicable

H (b) of sub-section (6A) of section 21, 3.Provisions of the Insolvency and Bankruptcy Code,
I n S | g ht O U t ascertained by the interim resolution 2016, and the rules and regulations made thereunder.
professional As mentioned in Point clause no. 13 hereinbelow
13. |Names of Insolvency Professionals (ot Applicable 12.| A statement of bank account where deposits are made or | ATTACHED TO NOTICE

identified to act as authorized
Representative of creditors in a class
(Three names for each class)

credits received normally by the creditor in respect of the
debt of the corporate debtor, from the date on which the
debt was incurred

u businessstandard X bsindia @ business.standard business-standard.com

14.|(a) Relevant Forms Web link : https://ibbi.gov.in/home/downloads
(b) Details of authorized representatives | Not Applicable as per Information available 13. | List of documents attached to this notice in order to prove |Statement of Account and other Executed
are available at: the existence of debt and the amount in default Agreements

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a P ; ; ; :

corporate insolvency resolution process of the Mis NILACHAKRA METAL PROCESSORs PRIvATE| | 3+ If you believe that the debt has been repaid before the receipt of this notice, please demonstrate
LIMITED on 23.09.2026. such repayment by sending to us, within 14 (fourteen) days of receipt of this notice, the following: - (a)
The creditors of NILACHAKRA METAL PROCESSORS PRIVATE LIMITED are hereby called upon to an attested copy of the record of electronic transfer of the unpaid amount from the bank account of the
submit their claims with proof on or before 07.10.2022 to the interim resolution professional at the address guarantor; or (b) evidence of encashment of cheque for the unpaid amount issued by the guarantor; or

mentioned against entry No. 10. .
The financial creditors shall submit their claims with proof by electronic means only. All other creditors (C) an attested copy of any record that Canara Bank has received the payment

may submit the claims with proof in person, by post or by electronic means. 4. The undersigned request you to unconditionally pay the unpaid debt in default in full within fourteen
Submission of false or misleading proofs of claim shall attract penalties. days from the receipt of this letter failing which insolvency resolution process, under the Code, shall be
Sd- initiated against you
Sweta Agarwala ) y
IP Registration No. IBBI/IPA-001/IP-P 02874/2024-2025/14400 Yours sincerely,
Interim Resolution Professional -Chi
Date : 26.09.2026 For Nilachakra Metal Processors Private Limited Sd/-Chief Manager,
Place : Bhubaneswar AFA Valid Up to - 30.06.27 CUTTACK ARM

More Newspapers and Magazines join telegram https://t.me/NewsTG8 (@NewsTG8)
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GOVERNMENT OF ODISHA
DEPARTMENT OF WATER RESOURCES
OFFICE OF THE SUPERINTENDING ENGINEER,
BURLA IRRIGATION DIVISION, BURLA
E-mail id - sambalpurirrigation@rediffmail.com
e-Tender Call Notice No. BID-06/2026-27 (Online)

@%
&/

Engagement of different categories of personnel
on outsourcing basis for operation and mainte-
nance of Hirakud System under Superintending
Engineer, Burla Irrigation Division, Burla for the
year 2026-27 (From 01.10.2026 to 31.03.2027).

=y

Nature of Works

2] Nos. of works 01 (One) No.

3/ Amount Putto Tender Rs. 20,95,010/-

4 Period of Completion As per D.T.C.N.

5) Date and time of availability of Bid Dt: 28.09.2026 at 11.00A.M.
Document in the Portal to

Dt:07.10.2026 up to 05.00 P.M.
Dt:07.10.2026 up to 05.00 P.M.

=]

Last Date /Time for receipt of
Bids in the Portal

Date of opening of Bid

Last date & time of seeking tender
clarification

Name and address of the Officer
Inviting Bid :

]

Dt:08.10.2026 at 11.00 A.M.
Dt:07.10.2026 up to 02.00 P.M

[

©]

Superintending Engineer,

Burla Irrigation Division, Burla
At/Po-Burla-768017

Dist.-Sambalpur

Email Id: sambalpurirrigation@rediffmail.com
Further detail can be seen from the e-procurement portal www.tendersodisha.gov.in
Sd/-

Superintending Engineer,
Burla Irrigation Division, Burla

Caption No: 32001/924/2627

IRTe 8@ AQAQ, EQRIEHIN
OFFICE OF THE

w NOTIFIED AREA COUNCIL, REDHAKHOL

(ODISHA), DIST - SAMBALPUR

E- mail : econacrdl@gmail.com

'e' Procurement NOTICE.
No.3197 /NAC Dt. 23.09.2026
Bid identification No. RDL NAC -8/2026-27
Tender ID-2026_ORULB_141506

NS QIR Jgol ASR

The Municipal Executive Officer on behalf of NAC Redhakhol invites tenders in Single
Cover System. Bid documents consisting of specification the Schedule of Quantities and the
setof terms and conditions of contract and other necessary documents can be seen the Govt.
Website i.e.https://tendersodisha.gov.in

1. Number of Civil works/Others :(01) numbers
2. Estimated Costs :18.87 lakhs
3. Period of completion :As per NIT

:From 10.00 A.M. of 24.09.2026 to
05.00 PM 0f 03.10.2026
:05.00 PM of 03.10.2026

4. Date and time of availability of the bid
documents in the portal

5. Last Date/Time for receipt of bids
in the portal

6. Bids will be opened on :05.30 PM or Dt.03.10.2026

7. Name and address of the officer inviting bid : Executive Officer, NAC Redhakhol

Sd/-
Executive Officer

Caption No: 13001/1966/2627
NAC Redhakhol

OFFICE OF THE MUNICIPAL COUNCIL, TALACHER
DIST: ANUGOLA

Phone No. (06760)240259
Notice No. 3096

E-Mail ID: e.o.talcher@gmail.com
Dt. 21/09/2026
QUOTATION CALL NOTICE

The Executive Officer, Talacher Municipality on behalf of Talcher, Dist- Anugola invites
sealed Quotations from the intending tractor vehicle owners / Contractor for "Engagement
of Tractor with Trolly (Dala) on Hire Basis for lifting & shifting of garbage's from different
places of Talcher Municipality for the year 2026-27 & 2027-28". Fuel for vehicle will be borne
by our side. Necessary repair both major and minor and payment of driver will be done by the
vehicle owner. They are required to submit the copy of ownership of vehicle/rented agree-
ment copy, Valid registration certificate, Fitness Certificate, Insurance, valid contact car-
riage permit proof of up-to-date tax payment etc. which are mandatory for running of Tractor
& Trolly alongwith Quotation schedule. The prescribed quotation schedule can be obtained
from the Cashier section of Talcher Municipality on payment of Rs. 2,000/- (Rupees Two
Thousand) only including GST (non-refundable) in shape of cash in favour of the Executive
Officer, Talacher Munigipality from date 22.09.2026 to date 29.09.2026 up to 05.00 PM during
office hour except holidays.
The quotation paper along with all documents should reach the undersigned by Regd. Post
/Speed Post/Courier service or by person on or before date 30.09.2026 up to 01.00 PM and
this office will in no way, be responsible for any delay in receipt of the quotation documents.
The quotation will be opened on the same date at 03.30 PM in presence of the quotationer
ortheir authorized representative if any. The quotation received beyond the schedule date and
time will not be considered at all.
Allterms and conditions may be seen in the quotation proforma. The undersigned has right
to accept or reject any or all the quotations without assigning any reason thereof.
Sd/-

Executive Officer

Talcher Municipality

Caption No: 13001/1969/2627
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The Odisha Small Industries Corporation Ltd~" py | e
(A Government of Odisha Undertaking)) g_, "9‘
(An 1S0:9001:2008 certified Govt.Company)
Industrial Estate, Madhupatna, Kataka - 753 010. Odisha.

Tel No.: 0671-2343084,2344246
e-mail: osicltd@gmail.com.osicltd@rediffmail.com website: osicltd.in

TENDER CALL NOTICE

Ref no. 2188/0SIC/RE Date:25.09.2026

A

osic

The Odisha Small Industries Corporation Ltd.(OSIC) (A Govt. of Odisha Undertaking)),
Industrial Estate,Madhupatna, Kataka 753010, Odisha invites Tenders in sealed cover under|
two bid system i.e., Technical Bid & Price Bid for "Execution of 2ND phase architectural
illumination of Netaji Birth Place Museum, Cuttack.

Date of Last Date & D?te & ITime Cost of Tender
Commenc Time of online og:eﬂ%ggf (including GST)
ementof submission of Technical Bid (Rs.)
Tender of Tender
16.10.2026
25.09.2026 15.10.2026 Rs.7080/-
5.00PM 5.00 PM 03.30PM

The tender notice may be downloaded from http:// tendersorissa.gov.in./ website:|
www.osicltd.in and the tender document can be downloaded http:/tendersorissa.gov.in.Any|
corrigendum / addendum / information relating to this NIT will only be uploaded in above|
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